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NOTIFICATION
Jaipur, October 11, 2006
No. F. 2(33)Vidhi/2/2086.—The iollowing Act of the
Rajasthan State Legislature received the assent of the Governor-on
the 10" day of October, 2006 ,and hereby published for general

mforimation —

THE RAJASTHAN LEGISLATIVE ASSEMBLY
MEMBERS (REMOVAL OF DISQUALIFICATICN)
' (AMENDMENT) ACT, 2006
(Act No. 14 of 2006)

(Recelved the assent of the Governor on the 1" day of October, 20006)

An

Act

further (o amend the Rajasthan Legislative Assembly Members
(Removal of Disqualification) Act, 19506,

Re it enacted by the Rajasthan State Legislature i ihe
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Fifty- scventh Year of the Republic of India, as followe -

1. -Short title and commencement.—-—(l) This Act
may be called ‘the Rajasthan Legislative Assembly Members

(Removal of Ihsqualification) (Amendment) Act, 2006.

(2) It shall come into torce at once.

2. Amendment of section 3, Rajasthan Act No. 7

of 1957.—TFor the existing clausc (¢) of section 3 of the Rajasthan
Legnslame A sscmbly Members (Removal of Disqualification) Aet,
1956 (Act Nu 7 of 1957), hereinafter in this Act referred to as the.
~ principal Act, the following shall be substituted and shall be
deemed always to have been subst-ituted; namely:— -
“(¢) the office of a chairman or a vice-chairman or
the member of a commiitlce set up for the purpose of
advising the Govemnwrit or any other authority 1n respect
of any matter of public importance or for the purpose of
making an enquiry into, or collecting statistics in respect of,
any such matter or for planning, coordinating or
implementing an.y programme of the Government or any
othcr authority; ™.

3. Special pi'ovisions as to validation and other
matters.—(1) Notwitﬁstanding any judgment or order of any
court or tribunal or any order or opinion of any other authority, the
offices mentioned in clause (¢) of section 3 of the principal Act

shall not disqualify or shall be deemed never to have disqualified

the holder thercol for being chosen as, or for being, a member of
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